47 Written Answers

The MRTP Commission EXETCISes
mandatory powers under Section 87 ol the
MRTP  Act. 1969 in

trade practices indufged in by undertaings.

regatrd 1o testrictive

Details of the inquiries imsirtuted by the
MRTP  Commission
practices indulged in by
the 1cesults thereof we furnished mo the
Commission’s Annual Reports on ity work-
ing laid on the Table of the House [Ser
_Appendix XCI, Annexine No. 66,

Nt restrlclive trade

undertakings and

Industrial disputes cases pending in Cowrts

*347 SHRI JAGDISH PRASAD MA.
THUR:
SHRT BHAIRON SINGH SHE-
KHAWAT :
SHRI D. K. PATEI.:
SHRT LAL. K. ADVANI!:
SHRI S.W. DHABE:
Will the Minister of  LAW, JUSTICE

AND COMPANY
state -

ATFATRS he pleased 1o

(ay the number of cases rclating to In-
dustiial dispures, ar present pending in the
Supreme Cowmt and 1 each of the High
Couns:

(by the number of such cases pending at

the close of (he last threc

VOIS VCdr W s,

(¢) the oldest case pending in cach of the
Courts and since how
been pending: and

long cach case has

(dy what measnres e being ontemplated
by Govermient lor the expeditious disposal
of such cases and at lesser cost?

THF MINISTER OF LAW, JUSTICF
AND COMPANY AFFAIRS (SHRI' H  R.
GOKH\LE): () (o {¢) The information i~
being collected and laxd on the
Table of the House.

will he

High
matters

(y The recommendation  of the
Courr Viyoars Comimittee that the
imvoluing identical questions or those anis-
g out of the same subjoct marter be
grouped so thal the group of guestions m
disputes ave posted betore the same Judge
and other recommendations of administra-
tive nature aimed at climinating delays in
the disposal of cases were forwarded to the
vinions High Courts and State Governments
The Law  Commisdon’s
recommucendations relating to amendment of

for constdaation.

[RAJYA SABHA]

lo Questions 48

procedural daw in criminal matter have
heen given eflect 1o in the new Code of
Crimmal  Procedue enacted  1ecently,
Amendments to the Code of Civil Procedure
suggisted by the Taw Commission with a
dew oo mimnmising delavs moani! litigation
and thereby reducing costs have been inco-
poated in the Bill for amending the Code
of Civil now
the Parliament,

Mocedine  which s helore

buildings in Ranchi due to
Harmu Nalla

Pamage o

5138, SHRI B, R. MUNDA  Will the
Minister of RATT WAYS he pleased to stare:

() whetho ot is a fact that the Raitlway
bridec recenty built over Harmu Nalla near
Rinchi Juncuon on South-Eastern Railway
of the sad Nalla to
land

caused the flood wate
damage buildings and
ing to o public mstaution during the last

sonie helong-

Monsoons,

(M whether it is also a tact that the Rail-
wav authorities have inspected the damage
and agreed to the pavment of compensa-
1ion to the institution; and

[(AN]] pair (a) and (b)
above be in affirmative, what compensation
has been paid or agreed o be paid to the
institution by the Railwiy authorities?

the answels (o

THFE DFEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI BUTA
SINGH). {(a¥ No, Sit. however, during 1979
monsoons, a portion of the compound of
Nibatan Ashiam was damaged due to cudden
yush of water cansed by the rollapse of a
10ad bridae on a temporary road diversion
upstrcam of the 1ailway bridge.

(by The offials  inspected the
damages caused to the Ashram on receipt
of a complaint addressed to the Minister of
Railwavs, but have not accepted any  res-
pomsibility for the damage.

Railway

(0) Docs not arise i view of aeplies to
pates (a) and (hY above.
Haldia Refinery Project
519 SHRI N. R. CHOUDHURY:
SHRI K. B. CHETTRI:

DR. R. K CHAKRABARTT:

SHRIMATI SARASWATI PRA-
DHAN: -

SHRI NABIN CHANDRA BURA-
GOHAIN:



